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I, the Chairman of the Committee on Private Members’ Bills and
Resolutions, having been authorised by the Committee to present the
Report on their behalf, present this Eighteenth Report.

2. The Committee met on 23 April, 1986 for—

I. Examination of the fcllowing Constitution (Amendment) Bills
under rule 294(1)(a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1986 (Amendment of

Eighth Schedule) by Prof. Narain Chand Parashar. [Bill No.
45 of 19861

(2) The Constitution (Amendment) Bill, 19868 (Insertion of new
article 304, etc.) by Shri Priya Ranjan Das Munsi.

(3) The Constitution (Amendment) Bill, 1986 (Insertion of new
article 31) by Shri Priya Ranjan Das Munsi.

(4) The Constitution (Amendment) Bill, 1986 (Amendment of
r!;ight.h Sicheg:]le) by Prof. Narain Chand Parashar, [Bill.
0. 47 of 19

II. Classification and allocation of time for discussion of Bills (vide

Appendix) under clauses (b) and (c) of rule 284 (1) of the
Rules of Procedure.

III. Allocation of time under rule 294 (1) (¢) of the Rules of Pro-
cedure to the Resolutions at item Nos. 2. 3 and 4 set down in
the List of Business for Friday, 25 Apl'ﬂ, 1986.

Examination of Constitution (Amendment) Bills

3. The Committee considered the Bills and arrived at the follow-
ing findings as a result of their examingtion of the Bills: —

F’iﬁding: uf the Committee

(1) The Constitution (Ameandment) Bill, 1986 (Amendiment of
fﬁiahth gg;cdule) by Prof. Narain Chand Parashar. [Bill No.
of 1

The Bill seeks to amend the Constitution with a view to insert
“Pali” language in the Eighth S-Ledule.

Aftereonsideﬁngallaspectaottbe.Bul,the Committee recom
mend that the member may be permited to move for leave to in-
troduce the Bill.
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(2) The Constitution (Amendment) Bill, 1986, (Insertion of new
article 304, etc:) by Shri Priya Ranjan Das Munsi.

The Bill seeks to insert a new article 30A in the Constitution with
a view to make free and compulsory education, for all children upto
higher secondary level, as a fundamental right.

After considering all aspects of the Bill, the Committee recom-
Emgﬁtf‘t the member may be permitted to move for leave to introduce
e

(3) The Constitution (Amendment) Bill, 1986 (Insertion of new
article 31) by Shri Priva Ranjan Das Munsi.

The Bill seeks to insert a new articie 31 in the Constitution with a
view to make spoirts education compulsory in all schools for all children
till they attain the age of nineteen vea:s.

After considering all aspects of the Bill, the Committee recommend
gl&t' the member may be permitted to move for leave to introduce the

(4) The Constitution (Amendment) Bill, 1986 (Amendn.ent of
Eighth Schedule) by Prof. Narain Chand Parashar.
(Bill No. 47 of 19868} . 1

The Bill seeks to amend the Constitution with a view to iusert
“Bhoti” langusge in the Eighth Schedule.

After considering all aspects of the Bill, the Committee recommend
gﬁt the member may be permitted to move for leave to introduce the

Classification and allocation of time to Bills

4. The Committee then considered classification and allocation of
time to three Bills specified in Appendix.,

S.Mtereonﬁderingmr:?ectsoftheBms.theCommitteereeom-
mend that all the Bills referred to in the Appendix be placed in catcgory
‘B’. The Committee recommend allncation of time for each of the
Bills as shown in column 5 of the Appendix.

Allocation of time to Resolutions

. 6. Th: Committee recommend allccation of time to resolution as

(1) Resolution by Shri Balwant Singh Ramoowalia re- 2 hours
& conferment of same rights as enjoyed by
Rdian citirens on persons of Indian origin living

(2) Resolution Shri Manik Sanyal regarding measures 2 ho
to protect rights of Government employees. e

(3) Resolution by Shri Priya Runjun Das Munsi avd- 2
ing nationalisation of ijute indvs°ry, reg hours
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Recommendations

7. The Committee recommend that—

(i) Prof. Narain Chand Purushar and Shri Priya Ranjan Das
Munsi be permitted to move for leave to introduce their
Constitution (Amendment) Bills; .

(i) the classification and allocation of time to Bills by the
(I:{oumutteed as shewn in the Appendix, be agreed to by the
ouse; an -—

(iii) the allocation of time to resolutions, as shown in paragraph
6 above, be agreed to by the House.

M. THAMBI DURA],

New Devur; Chairman,
AE"‘M e Committee on Private Members’
Vaisakha 3, 1908 (Saka) Bills and Resolutions.

P.T.O.



§l.  Name of the Bill and the Bill No. Category Time

No. member-in-charge recom- recom—
mended mended

1 ] 3 4 5

1. The Government of Union Territories 29 of 1986 B 2 hours

(Amendment) Bill, 1986 (Substitation ¢of
nonw section for section 44) by Shri Shantaram
Naik.

g, The Indian Penal Codc (Amendment) Bill, 28 of 1986 B 2 bours
1988 (Insertion of new sections 2984 end 298B)
by Shri Shantaram Naik.

8. The Comstitution (Amendment) Bill, 1986 26 of 1986 B 2 hours
(Insertion of nmw articls 44 A) by Shri
Shantaram Naik.

GMGIPND—37]1 LS—Lino—24-4-86—460.





